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APPEARANCE:
None for the Appellant
Shri K.B. Nanaiah, Assistant Commissioner(AR) for the Respondent
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HON'BLE MR. P. ANJANI KUMAR, TECHNICAL MEMBER
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Final Order No. 20022 / 2022
Date of Hearing: 07/02/2022
Date of Decision: 07/02/2022
Per : P. ANJANI KUMAR

Pursuant to the direction given by the Bench vide order dt. 29/12/2021
to verify the claim of the appellant that they have availed the benefit of

SVLDRS and discharge certificate has been issued, the Department has
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verified the challan and confirmed the payment and discharge certificate. In
view of the above, the appeal is dismissed as deemed to have been withdrawn.

(Dictated and pronounced in open on 07/02/2022)

(P. ANJANI KUMAR)
TECHNICAL MEMBER
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JUDICIAL MEMBER
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